FORM A
PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation: Process)
Regulations, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF LUMIRADX HEALTHCARE PRIVATE LIMITED

1 | NAME OF CORPORATE PERSON LumiraDx Healthcare Private Limited

2 | DATE OF INCORPORATION OF CORPORATE PERSON | 07/07/2021

3 | AUTHORITY UNDER WHICH CORPORATE PERSON IS | ROC - Mumbai
INCORPORATED / REGISTERED

4 | CORPORATE IDENTITY NUMBER / LIMITED LIABILITY | U33309MH2021FTC363513
IDENTITY NUMBER OF CORPORATE PERSON

5 | ADDRESS OF THE REGISTERED OFFICE AND 175, Kagalwala House, 2nd Floor,
PRINCIPAL OFFICE (IF ANY) OF CORPORATE PERSON | Vidyanagari Marg, Kalina, Santacruz East,
Vidyanagari, Mumbai- ~ 400098,
Maharashtra, India,
6 | LIQUIDATION COMMENCEMENT DATE OF 30/09/2024
CORPORATE PERSON
7 | NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE Ravi Sharma
NUMBER AND THE REGISTRATION NUMBER OF THE | Address: 2E/207, 2\° Floor, Caxton House
LIQUIDATOR Jhandewalan Extension,

New Delhi- 110 055, India.
Email: ip.ravisharma@gmail.com
Telephone no.: +91 9911919008
Registration No: IBBI/IPA-002/IP
N00197/2017-18/10563

8 | LAST DATE FOR SUBMISSION OF CLAIM 30/10/2024

Notice is hereby given that LumiraDx Healthcare Private Limited has commenced voluntary liquidation
on 30™ September 2024.

The stakeholders of LumiraDx Healthcare Private Limited are hereby called upon to submit proof of
their claims, on or before 30th October 2024, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
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Ravi Sharma
Date: 01 October 2024
Place: Delhi
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___PUBLIC NOTICE PUBLIC NOTICE N {DFC BANK AAVAS FINANCIERS LIMITED DAY

This is to give Notice to the Public atlarge| | Redevelopment of property bearing C.S. No. 732A/10 of Matunga Division, Plot No. 516A of | |(CIN:L65922RI2011PLCO34297) Regd. & C Office: 201-202, 2nd Y GYas
v 4 ) v " : gd. orp. ce: , 2nd Floor,

that my clients M/s. Shree Bhavani| |Dadar-Matunga Estate, having Ward No. FN-7034 (19A), situated R P Masani Marg, Matunga . . . . | | south End Square, Mansarovar Industrial Area, Jaipur. 302020 SAPRY AAPRE SAATH IANAARA
Housing Development Pvt. Ltd. is| |(E), Mumbai-400019, known as “Vishnu Villa" within the registration district and sub district of | | Registered Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel, Mumbai. ’ d .
intending to purchase and acquire the| | Mumbai city.M/s.Brown Bricks LLP who have the authority to redevelop the above mentioned | | Branch Office : Department for Special Operations, Peninsula Business Park, POSSESSION NOTICE
betlow mentioned fr(_)m 1) _Yvette _Caltan property, The following are the listof the tenants/Occupants of the structure referred herein above: B Wing, 4th Floor, Dfawn Mills Compound, Ganpat Rao Kadam Marg, Lower Whereas, The undersigned being the Authorised Officer of AAVAS FINANCIERS LIMITED under the Securitisation and
Miranda, 2) Adrain Caitan Miranda Room Nol_Floor Name of Occupant/s Name of Tenants Parel (West), Mumbai—400013. Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred upon me
(hereinafter for sake of brevity referred to POSSESSION NOTICE under section 13(12) read with Rule 9 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the
as “the Owner”). borrowers mentioned herein below to repay the amount mentioned in the respective notice within 60 days from the date of receipt of the said
Alnpl lthe{efr?re any Pi;s&r: hat\/ing tzt)r 1 Gr Mrs. Hemlata Devchand Gala (DLatez] Dzvgh?nd Gala &Hemlata | | \Whereas, The undersigned being authorized officer of HDFC BANK | | notice. Thfe borrowersfhavigg failed tc& regaynﬁhelaar&c;urf\%hund%rzigtnedgas'taager goistissiopdof I‘(he prtcr:pzm'tes d(-:osc;_}beddherEinI below in
claiming to have any right, title, interest to evchand Gala ing i i ] i | | exercise of powers conferred on me under Section ofthesaid Act read with Rule 9 of the said rules on the dates mentioned as below.
or in the under mentioned Property or in 2 G Mr. Ruzbeh Farock Deb: Mr. Ruzbeh Farock Deb: LIMITED having its_Registered -Offlce at Bank Hou_se, Senapatl The borrower andGuarantor in particular and the publicin general is hereby cautioned not to deal with the properties and any
any part thereof or any claim by way of or . [ TUZben Tarock Jeboo T SUZ0PN Larock Uehao Bapat Marg, Lower Parel, Mumbai — 400 013 and having one of its dealings with the property will be subject to the charge of the AAVAS FINANCIERS LIMITED for an amount mentioned as

ﬁp e ot Y ; y way " 3 1st  |Mrs. Kusum Devendra Navghare & [Mrs. Kusum Devendra Navghare &| | office at Department for Special Operations, Peninsula Business | | pelow and further interest thereon.
Ilijger?sre?rmonean?aursea% al?gnagrief}terz]rﬁrs]ty Mr. Prakash Devendra Navghare ~ |Mr. Prakash Devendra Navghare Park, B Wing, 4th Floor, Dawn Mills Compound, Ganpat Rao Kadam enn eI
inheritance c%a?gé etc.’shouyldginfyorm to 4 1st | Mr. Dharmendra Dhirajlal Bhanushal [Mr. Dharmendra Dhirajlal| |Marg, Lower Parel (West), Mumbai — 400 013 under the Name of the Borrower of S:eman;]l\?ggze Description of Property ofaP:ssesZi':Jen
the undersigned within 14 days from th Bhanushali Securitization and Reconstruction of Financial Assets and

© uncersigne ays irom 1 - - i i i SANTOSH GANGARAM 20 NOV 21 FLAT NO 503, 5TH FLOOR, VINAYAK PHYSICAL
date of publication of this notice with 5 2nd | Mr. Narendra Chunilal Shah Mr. Narendra Chunilal Shah Enforcement of Security Interest Act, 2002 and in exercise of powers CHAUDHARY. MRS, KUSLAWAT] RS. 1255972/~ | APARTMENT TAVIKIRAN CHS, CHERA NAGAR, | POSSESSION
necessary supporting evidence of his / 6 ond | Mr. Prakash Chunilal Shah & Mr. Prakash Chunilal Shah & conferred under section 13(12) read with rule 3, of the Security CHAUDHARY MR VINOD 51'9 NV 21 PLOT NO. 19,5, NO. 17. 5. NO. 3(P). 5. NO. 17, | TAKEN ON
her / their claim. If objection is not Mrs. Chetana Prakash Shah Mrs. Chetana Prakash Shah Interest (Enforcement) Rules, 2002 issued a Demand Notice on 30th CHAUDHARY s. NO. 4(,;) DOMBIVAL ('E) NANDIVALI | 30SEP 24
rehceillvid v:{uthlntg4 cijaysl, the(r; mIJr.clle"‘S 789 3rd | MIr. Sailesh Damodar Thakkar, | Mr. Sailesh Damodar Thakkar, November, 2023 u/s 13(2) of the captioned Act, calling upon the| | (x/c N0 ) LNTHA00316-170045654 PANCHANAND, KALYAN, THANE,
shall finalize the deal and claims or Mrs. Divvya Sailesh Thakkar, | Mrs.Divwya Sailesh Thakkar, Borrower viz. Radiant Enterprise Chemicals & Solvent LLP and MAHARASHTRA ADMEASURING 785 SQ. FT.
o o tnerealierwill not be Mr. Divyesh Sailesh Thakkar & M. Divyesh Sailesh Thakkar &| |the Guarantors viz. (i) Mr. Deepak Nathmal Kedia, (ii) Mr. Mohit | [T o "0 = oo oo oo TONOV 2L FLAT NO - 503 5TH FLOOR. VINAYAK PHYSICAL
CO”S'Seé‘;E-DULE OF PROPERTY Mrs. Anchal Bahl Thakkar and Mrs. Anchal Bahl Thakkar and Deepak Kedia, (iii) Mr. Rajesh Thakorbhai Desai, (iv) Mrs.| | \irs kUSLAWATI CHAUDHARY. Rs. 1257066/~ APARTMENT. $.NO. 17. HISSA NO. 3 PART POSSESSION
ALL THAT piece and parcel of land M/s.Brown Bricks LLP M/s. Brown BlI'ICkS LLP Urvashi Rajesh Desai and (v) Mrs. $ang|te_1 Deepak Kediatorepay| | mr. SANTOSH CHAUDHARY 8NOV 21 AND S NO. 17 HISSA NO. 4 PART, PLOT NO. 19, | TAKEN ON
bearing Survey Nos. 354/7 and 354/8 8 3rd [ Mr. Ameet Kishore Thakker & Mr. Ameet Kishore Thakker & Mrs.| [the amount mentioned in the notice being Rs. 3,41,06,590.16( [ (A/C NO.) LNTHA00316-170045701 SITUATED AT NANDIWALI PANCHANAND, 30 SEP 24
bearing C.T.S. No. 4104-1, 2 & 4105- Mrs. Jaya Kishore Thakker Jaya Kishore Thakker (Rupees Three Crore Forty One Lakh Six Thousand Five RAVIKIRAN CO-OPERATIVE HOUSING SOCIETY
1,2,3 totally admeasuring 2931.7 square| | Ifany one has objection in the above mentioned list, the same may be made known touson | | Hundred Ninety and Sixteen Paise Only) as on 31st October, LTD., CHERA NAGAR, DOMBIVALI (E), KALYAN,
meters of H/E Ward of Village| [thebelowmentioned address within 15 days from the publication of this Notice. 2023 together with interest thereon within 60 days from the date of THANE, MUMBAI CITY-421201
Kolekalyan, Taluka, Andheri, Mumbai. M/s.Brown Bricks LLP receipt of the said notice. i ADMEASURING 785 SQ. FT.

H-220, International Infotech Park, Vashi, Navi Mumbai - 400703. The Borrower, Guarantor(s) and Mortgagor(s) having failed to repay | | Place : Jaipur Date: 2-10-2024 Authorised Officer Aavas Financiers Limited

Dated this 02nd day of October, 2024

Sd/-

Mr. Ajay Verma

Advocate High Court, Mumbai

11, Shinde wadi, Behind Classic Hotel,
Old Nagardas Road, Andheri (East),
Mumbai-400069. Mobile : 9321042273

Form No. 3
[See Regulation-15 (1)(a)1/16(3)

DEBTS RECOVERY TRIBUNAL
MUMBAI (DRT 3)
1st Floor, MTNL Telephone
Exchange Building, Sector-30 A,
Vashi, Navi Mumbai- 400703
Case No.: 0A/260/2024

Summons under sub-section (4)
of section 19 of the Act, read

VS
1. INGENIUS TECHNOLOGY
PRIVATE LIMITED

OFF LINK ROAD JOGESHWARI
WEST BEHIND OSIWARA POLICE
STATION MAHARASHTRA,
MUMBAI- 400 102 MUMBAI,
MAHARASHTRA

Also At-

WING, SERENITY SHREE SAI
CHSL OPP. OM HEERA PANNA
MALL, OSHIWARA POLICE

COMPLEX, WING G, BEHIND
OSHIWARA POLICE STATION

MAHARASHTRA, MUMBAI,
MAHARASHTRA- 400 102
Also At-

B 2 902, SERENITY SHREE SAI
CHS. LTD, OFF LINK ROAD,
JOGESHWARI WEST, BEHIND
OSHIWARA POLICE STATION,
MAHARASHTRA, MUMBAI,
MUMBAI, MAHARASHTRA-

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
THWINK BIG CONTENT PRIVATE LIMITED OPERATING IN
[FILM PRODCUTION & DISTRIBUTION] AT MUMBAI
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS
Name of the corporate debtor along with | THWINK BIG CONTENT PRIVATE LIMITED
PAN & CIN/ LLP No. PAN:AAGCT7344D
CIN: U74993MH2018PTC308308
Manek Mahal, 6th Floor,
90 Veer Nariman Road,
Churchgate, Mumbai, 400020.
July 29, 2024 (NCLT, Mumbai Bench
passed order dated July 26, 2024)
Order received by Interim Resolution
Professional on July 29, 2024

SL|

-

2 | Address of the registered office

3 | Insolvency Commencement Date of the
corporate debtor

services

the amount, notice is hereby given to the borrower guarantor(s) and
mortgagor(s) and the public in general that the undersigned being the
Authorised Officer of HDFC Bank Limited has taken Symbolic
Possession of the property described herein below in exercise of
powers conferred on him under Section 13(4) of the said Act read with
rule 9 of the said rule on this 27th day of September of the year 2024.
The Borrower, Guarantor(s) & Mortgagor(s) in particular and the
public in general is hereby cautioned not to deal with the below
mentioned property and any dealings with the property will be subject
to the charge of the HDFC Bank Limited for an amount mentioned
above together with interest thereon.

The Borrower/Guarantor(s)/Mortgagor(s) attention is invited to
provisions of sub-section (8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.

Description of the Immovable Properties
Commercial property - Unit No. 301 on the 3rd Floor admeasuring
1022 sq. ft. built up area along with 1 car parking of the building
known as UNITED BUSINESS PARK, constructed on a piece of land
bearing Plot No. A-40, situated at Wagle Industrial Estate, Road No.
11, Near Old Passport Office, village Panchpakhadi Taluka and
District Thane owned by M/s. Radiant Enterprise Chemicals and

7 | Quantity and value of main products / As per last available audited Financial

Further Details are available in the Detailed
EOl listed on website www.truueipe.com or
by E-mail : Jain_cp@yahoo.com /
cirp.thwinkbig@gmail.com

a. Minimum Net worth as on March 31,

9 | Further details including last available
financial statements (with schedules)
of two years, lists of creditors are
available at URL : www.truueipe.com

Eligibility for resolution applicants under

=

Chandra Prakash Jain
Whole Time Director

FOR THE ATTENTION OF THE STAKEHOLDERS OF
LUMIRADX HEALTHCARE PRIVATE LIMITED

1 | NAME OF CORPORATE PERSON

LumiraDx Healthcare Private Limited

2 | DATE OF INCORPORATION OF

TELEPHONE NUMBER AND THE
REGISTRATION NUMBER OF
THE LIQUIDATOR

Address; 2E/207, 2'° Floor, Caxton
House Jhandewalan Extension,
New Delhi- 110 055, India.

days from the date of receipt of notices.

notice about the same.

Date of Demand Notice: 16/09/2024

thereunder.

Dated: 02/10/2024 Place: Mumbai

DEUTSCHE BANK AG

Branch Office: Deutsche Bank AG, at B1, Nirlon Knowledge Park, Western Express Highway Goregaon East Mumbai 400063

DEMAND NOTICE

Outstanding Amount As per 13(2) Notice: Rs.1,23,21,159/-as on 26/08/2024

Whereas the borrowers/co-borrowers/mortgagors mentioned hereunder had availed the financial assistance from DEUTSCHE BANK -
herein referred as “Bank”. We state that despite having availed the financial assistance, the borrowers/guarantors/mortgagors have
committed various defaults in repayment of interest and principal amounts as per due dates. The account has been classified as Non
Performing Asset on the date mentioned hereunder, in the books of the Bank in accordance with the directives issued by RBI,
consequent to the Authorized Officer of the Bank under Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 & in exercise of powers conferred under Section 13(2) read with Rule 3 of Security Interest (Enforcement)
Rules, 2002 issued Demand Notices on respective date mentioned herein below under Section 13(2) of SARFAESI Act, 2002 calling
upon the following borrowers /guarantors /mortgagors to repay the amount mentioned in the notices together with further interest at the
contractual rate on the amount mentioned in the notices and incidental expenses, cost, charges etc until the date of payment within 60

The notices issued to them on their last known addresses have returned un-served and as such they are hereby informed by way of public

Secured Assets: All The Piece And Parcel Of Flat No 706 7th Floor AWing BLDG No 4 Dheeraj Enclave Siddhartha Nagar, Kandivali ( E)
, Mumbai-400 101 Admeasuring 805 Sq Ft Super Built Up Area.

V\Q}EZ le:e%_trEEC(ozv%)r )?fl':lut!ﬁ nSq(I)f 4 | URL of website Not Available Solvents LLP. HDFC Bank Ltd Loan A/C Numbers: LoanAccount No. 300010878490019 with Deutsche Bank AG (“Bank”)
(Procedure) Rules, 1993 5 | Details of place where majority of fixed Mumbai Authorise dacr;fficer. Name and Address of Borrower/Co-Borrower/Guarantor : $ V K Global, Vinay Shreegopal Choudhary, Shashi Choudhary, Residing
Exh. No.: 10072 assets are located Place: Thane, Maharashtra (Rupesh Sadanand Waghei FlatNo. 706, 7th Floor AWing,BLDG No 4 Dheeraj Enclave, Siddhartha Nagar, Borivali (E), Mumbai- 400066.
ICICI BANK LIMITED 6 | Installed capacity of main products / Not Available Date: 27.09.2024 Mob.: 08767257037 | |NPADate: 5thJuly2024

services sold in last financial year Statement FY 2023-24 FORM A lin the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers and/ or their guarantors (where ever
Tf' 1. INGENIUS TECHNOLOGY Quantity: NA ) ) ) PUBLIC ANNOUNCEMENT ) applicable) to pay the outstanding dues as mentioned above along with future interest and applicable charges within 60 days from the
f’F){IV' ATE LIMITED. B 2 903 Revenue from Operations : Nil [Reguiation 14 of the Insolvency and Bankruptcy Board of India (Voluntary date of the publication of this notice failing which further steps will be taken after the expiry of 60 days of the date of this notice against the
SERENITY SHREE SAI CHS LTD. 8 | Number of employees/ workmen Nil Liquidation Process) Regulations, 2017] secured assets including taking possession of the secured assets of the borrowers and the mortgagors under Section 13(4) of

Securitisation and Re-construction of Financial Assets and Enforcement of Security Interest Act. 2002 and the applicable rules

Please note that under Section 13 (13) of the said Act, no Borrower shall, transfer by way of sale, lease or otherwise any of his secured
assets referred to in the notice, without prior written consent of the secured creditor.

Diana Nadar Authorized Officer, Deutsche Bank AG

FLAT NO. 104, 1ST FLOOR, H. ) : ’
WING, SERENITY SHREE SAl section 25(2)(h) of the Code s available 2024Rs. 6 Crores CORPORATE PERSON 07/07/2021
VAL, OSHIWARA POLICE al URL  wilrielp o o Relneehe PR e 3 | AUTHORITY UNDER WHICH G t of Mah ht

. i i _Oct- overnment o anarasntra
STATION ROAD, ANAND NAGAR " h]zzz:e(isaatte for receipt of expression of 18-Oct-2024 CORPORATE PERSON IS ROC - Mumbi . . .
ANDHERI WEST, MUMBAL , —__ INCORPORATED / REGISTERED Office of Executive Engineer

- 12| Date of issue of provisional list of 21-0ct-2024 . . .

(2) MR. DIWAKAR ARJUNDEV prospective resolution applicants 4 | CORPORATE IDENTITY Nandur Madhmeshwar Project Division, Nashik
FLAT NO. 802, 8TH FLOOR, 13{ Last dats for submission of obiectiors 0| 26.002024 NUMBER / LIMITED LIABILITY Address : Opposite Ved Mandir, Trambak Road, Nashik
T Y QWER, VALLEY rovisional lst ! IDENTITY NUMBER OF U33309MH2021FTC363513 Email ID - nmpdnsk @ gmail.com, Telephone No. 0253-2572504
S’g‘ngABAD’ HARYANA-121 14| Date of issue of final list of prospective | 28-Oct-2024 CORPORATE PERSON E Tender Notice No. 07/2024-25
Also At- = 3350'“‘;0“ app"fca:ts - 5 g[F)EI%IEES/-\SNODFP-IE{TEC}TgELlS()]-IEFF:EE \1/'7d5y Kaga"ﬂl’;‘lﬁ HOIL?T; Z”gF"t’Oﬂ Executive Engineer, Nandur Madhmeshwar Project Division, Nashik on behalf of the
B 2 902, SERENITY SHREE SAI ate of issue of information memorandum, | 29-Oct-2024 idyanagari Marg, Kalina, Santacruz [ ; ~
CHS. LTD. OFF LINK ROAD, evaluation matrix and request for resolution (IF ANY) OF CORPORATE PERSON | East, Vidyanagari, Mumbai- 400098, Governor of state .Of Ma_lharashtra invites o.nlme ?tender from the (_:ompetent contractor.
JOGESHWARI WEST, BEHIND plans to prospective resolution applicants Maharashra, India, Tender.Docum.ents is a\{a_naI?Ie on vat. yvebsﬁe http.//mahatenders.gov.|n can be_downloadgd
3%“%,R@AP|-?A'I|R%S§|TTAF;TN' 761 Last date for submission of resolution 29-Nov-2024 5 T LIQUDATION COMMENCENENT from this c\i/vebsne. All off|0|al. }/nformanon in respect of detailed tender and _e-tendermgfare_ avail-
MUMBAI, MAHARASHTRA- plans OF CORPO! S0 30/09/2024 ab!e on Govt. website http://mahatenders.gov.in as well as on the Notice board of Division
400 102 7P i11d to submit Expression of | Cirp.thwinkbi il.com/ DATE OF CORPORATE PERSOR office
Also At- st @ Ag@gm,:' oon 7 | NAME, ADDRESS, EMAIL ADDRESS, | Ravi Sharma Executive Engi Nandur Madhmeshwar Project Division, Nashik the right
FLAT NO. 104, 15T FLOOR, H. _cp@yahoo.co , ) : xecutive Engineer, Nandur Madhmeshwar Project Division, Nashik reserve the rights

to accept or reject the tender. Conditional tender not accepted. Any change in this notice, if
made, will be notified on the Govt. website http://mahatenders.gov.in

drawn to the relevant facts and the frivolous claims of the said Yashodham Resident
Welfare Association as follows:

handed overto MCGM.

b. The Layout of Yashodham Housing Complex is thus divided into two parts as
Yashodham South and Yashodham North.

c. The development and construction on both the portions Yashodham North and
Yadhosham South was commenced and the layout has been approved under DCR 1991
[Then permitting development on 2.00 FSI basis +Additional 0.5 Road FSI (as per GR of

Submission of false or misleading proofs of claim shall attract penalties.

Nandur Madhmeshwar Project Division, Nashik

iLgh%’;F@égf?AlengwAGAR For, Mis Truue IPE Pvt Ltd Email: ip.ravisharma@gmail.com Sr. Name of Work Estimated Cost | Class of e-Tender | e-Tender
MAHARASHTRA, MUMBAI, __Resolution Professional Telephone no- +91 9911919008 No. of Tender Contract | Available | Opening
X(AHQEIASHTRA— 400 102 Date : 02.10.2024 For M/s Thwink Big Content Private Limited Registration No: IBBI/IPA-002/IP Bidder Period : Date
so At- . g - X ’
COMPLEX. WIRG &, BEHIND" e e R 8 | LAST DATE FOR SUBMISSION B Date
OSHIWARA POLICE STATION OF CLAIM 3071012024 1 |Repairing to approach road up to Class 4th and
%%éﬁ%&%%&&“%@%% CAUTION NOTICE Bhavali Dam and Other Related Works| 1,05,04,448/- above
MQHQSQ§H$SQ “ﬁ%}“{"f@{’ ' TO PUBLIC AT LARGE Notice is hereby given that LumiraDx Healthcare Private Limited has Tal. Igatpuri, Dist. Nashik 03/10/2024
- Ref: Frivolous and misleading claims of Yashodham Resident Welfare Association commenced voluntary liquidation on 30 September 2024. : _ 3 0!
A s S RDoR, | [(YRWA) (Registration No. BOME38/ 1994 dated i July 1994) for Comveyance inifs| | o ' oo L T 2 |Construction of Road from Manvede / To 11/10/2024
B2 BUILDING NO. 03, SERENITY | |favour of common area within the Larger Layout of Yashodham Housing Complex, € stakenolders ot LumiraDx Realthcare Frivate Limited are hereby Jamunde Boaq to Kamatwadl Village|  2,06,66,039/- Unregistered | 10/10/2024
gl;BEE ESEARI AY\QEﬁEI AG HL\CES 6_;::3 Goregaon (East), Mumbai - 400 063. callgd upon to submit proof of the!rclalms, gn o_r before 30 October 2024, to Tal. Igatpuri, Dist. Nashik con?ractor
L O A W BT | | s e L0) i K. Evrprass ot g e ffc| | oo et hoaddress entonecaganitfom 3 Mukane-Vadivarhe Bitumen Road and| 45 ¢ gy
, - ! - e ! The financial creditors shall submit their proof of claims by electronic means i i Di i WO LI
400 102 address at Dynamix House, Yashodham, Gen. A. K. Vaidya Marg, Goregaon (East), only. Al other stakeholders ma submi?the roof of clglims in person. b allied works, Tal. Igatpurl, Dist. Nashik
ﬁli%ftiST FLOOR. B2 Mumbai - 400 063, [for themselves and as Developers/ Attorneys of the Land Owner being Y- " Y p p » by sd/-
BUILDING NO. 03, SERENITY the Firm M/s. Karmarkar Associates], on whose behalf the attention of general public is postor by electronic means. No. NMPD/AB-1/3831/2024 Executive Engineer

Nandur Madhmeshwar Project Division,

%FEE%E'@FX%'?‘%ESSTHIWARA a. Yashodham Housing Complex is the Layout of Larger Land admeasuring 1,71,476.90 Date: _01 Oc.tOber 2024 , Sd- Date 28/09/2024 Nashik
) sq.mtrs. including land under reservations and it is divided as of now by public road Place: Delni Ravi Sharma DGIPR 2024-25/3691

MUMBAI BUILDING REPAIR AND RECONSTRUCTION BOARD

Unit of Mhada

2\(')0 1A02 2016) and Fungible FSI (based on Regulations amended in 2012] and the construction The E ive Engi F-South Di Mumbai Building Repai 4R " fiTEgDEdR'N?TICﬁ d tender in BA 1 ( \ tes) § bl ract h stered
so At- - : e Executive Engineer F-South Divn., Mumbai Building Repairs and Reconstruction Board, invite sealed tender in B-1 form (percentage rates) from eligible contractor's who are registere:
and development on the Yashodham North and Yashodham South portions of Layout is ) . ) ) o . - .
EIC_)A}IJQ'IQO%éRBvA'I:_II__%(()R ongoing in consonance with the said DCR 1991 as per approvals of Layouts and with MHADA/ M.C.G.M./ CIDCO/ PWD/ CPWD/MIDC/ BPT/ MES/ Indian Railway or any Govt / Semi Govt. organisation of appropriate Classesas shown in column No. 10 for repair works of cessed
! o - . building as under.
COLONY, SECTOR 41 42, building plans from time to time. - - - - - -
HARYANA FARIDABAD d. During the course of the development, numerous buildings were developed and Sr. Name of work Amount put| 1% | Security Deposit | Cost of blank | Date of issue of blank | Date & time of receipt| Time | Class of
MUMBAI, MAHARASHTRA- ' L ) No. to Tender in | Earnest 2.00% of tender tender of sealed tender limit | Contractor
121003 constructed within Yashodham South Layout and Yashodham North Layout by money in | Estimated cost in | (including GST)
SUMMONS consuming part of permissible FSI/TDR from time to time and Occupation Certificate 1 > 3 4 5 6 7 8 9 10
have also been obtained. - -
WHEREAS, 0OA/260/2024 was . . 1. |SR to RC bldg Known as Vitthal Sadan in FS| 3,89,634.00 | 3896.00 80000.00 590.00 03/10/2024 to 14/10/2024 to 10 8th &
listed before Hon'ble Presiding e. Both Yashodham South and Yashodham North development also contains various ward - Attending leakages to PV pipe and Gl pipe. 11/10/2024 15/10/2024 Months above
Officer/Registrar on 05/04/2024. common areas such as 15% RG, 10% PRG, Internal roads etc. for common use by all 11.00 A.M. to 1.00 PM | 11.00 A.M. to 1.00 PM.
WHEREAS this Hon'ble Tribunal the buildings/ societies within the Yashodham South and Yashodham North Layout 2. |SR to RC bldg Known as Shrihari in FS ward -| 8,16,565.00 | 8166.00 17000.00 590.00 03/10/2024 to 14/10/2024 to 15 7th &
is pleased to issue sum_mqns/ respectively. Replacement of rusted pipe line from BMC main 11/10/2024 15/10/2024 Months Above
L‘gg‘gf s%r::ti?: 1590‘('2) %?ng“tA'gt” f. The Ownership and Development Right thereof continues to be with our clients' line to UG tank repairs to drainage arrangement 11.00 A.M. to 1.00 PM | 11.00 A.M. to 1.00 P.M.
(OA) filed against you for abovenamed thrqughthe said LandowrjerlunQervalid documents. o and inspection hamber and repairs to room ceiling
recovery of debts of Rs. | [g.Yashodham Residents Welfare Association is a purported Association formed by 15 plaster and leakages from room no. 09,113 and 114
29_997223_.44/— (application along Co-operative Housing Societies out of the Building/s developed in the Yashodham 3. |SR to RC bldg Known as Sadguru Sadan in FS| 6,83,512.00 | 6835.00 13000.00 590.00 03/10/2024 to 14/10/2024 to 15 7th &
;VA;ZX?)'“ of documents etc. South Layout. Other than the said 15 Societies there are numerous other Societies/ \Q/?fd'ﬂgpaéﬁs 'f0| rusted th Pg)\?cagdafgagedd F’\é " 001;1\/'1/'0/?01230 ot |11 001 :/&042012‘(1)0'3’\/' Months | Above
. ] ; Ownersincluding our clients who are not part of said Association. ipe attending leakages 1o ipe band an 0 AM.101.00 = 00 AM. 10 1.00RM.
| d th sub-sect 4
of soction 15 of chuActS, ef,o'ﬁf‘tLQ h. Itis admitted position that the land beneath and appurtenant o the respective building of Z)gem?::cwﬁ:g % i e -
defendants are directed as under:- said 15 Societies has been conveyed to the respective Societies as per the provisions of 4. to 9 Known as Kalpataru in ward - 9,88,306.00 | 9883.00 20000.00 590.00 03/10/2024 to 14/10/2024 to 15 7t
" e X o ) - \ . Repairs to room and staircase internal plaster 11/10/2024 15/10/2024 Months Above
(i) to show cause within thirty ULC Act and which is also commensurate with the decision of Hon'ble High Court at painting 11.00 A.M. t01.00 PM | 11.00 A.M. to 1.00 PM
oS \?/fh;hrilisé?fr;;lr%i/gg for should | | Bombay explaining s to how much land areais to be conveyedto the respective Society 5. |SR to RC bidg Known as Guishan Villa in FS ward-| 9,67,413.00 | 9974.00 20000.00 590.00 T03/10/2024 to 4020240 | 15 7th &
not be granted; n the Il.ayout. . . ’ - Providing waterproofing treatment to terrace. 11/10/2024 15/10/2024 Months Above
(i) to disclose particulars of | |- Our clients were sent a Notice by the said Yashodham Residents Welfare Association on 11.00 A.M. t01.00 PM | 11.00 A.M. to 1.00P.M.
properties or assets other than 26th August 2024, inter alia making false averments and claims for Conveyance of the 6 | SR to RC bldg Known as Basera in FS ward - | 9,97,346.00 | 9973.00 20000.00 590.00 03/10/2024 to 14/10/202410 15 7th &
Brogﬁ:'eqs alri]gug'?ssasdes?e:érl%c{ common areas beyond the scope of their member's entitlement for conveyance as Repairs to underground water tank an pump room. 11/10/2024 15/10/2024 11.00 A.M. | Months |  Above
Y he Rp ot e original | | areadyobtained. o o . . 11.00 A.M. 101.00 PM to 1.00PM.
application; J- It appears that the said Association is purportedly negotiating with or offering to various 7. | SR to RC bldg Known as Chandroday in FS ward | 9,92,000.00 | 9920.00 20000.00 590.00 03/10/2024 to 14/10/202410 15 7th &
(iii) you are restrained from Builders the Tenders or Assurances on basis of about 20,126.90 sq.mtrs. land area for - Repairs to internal staircase & attending 11/10/2024 15/10/2024 11.00 A.M. | Months Above
demlim_z]i with or dispOﬁinghof redevelopment as if it is the alleged entitlement of 16 Buildings comprising of 15 leakages to common WC. 11.00 A.M. t01.00 PM to 1.00P.M.
ecots Gnat ‘;;ig;e‘i;i;s“gisc?gsgg Societies which are it's members as opposed to the actual plotarea conveyed to these 15 8. | SR to RC bldg Known as Mangalmurti in FS ward | 9,89,608.00 | 9896.00 20000.00 590.00 03/10/2024 to 14/10/202410 15 7th &
under serial number 3A of the Societies as per the law with FS restricted to whatis consumed in respective Buildings - Repairs to room an internal plaster painting and 11/10/2024 15/10/2024 11.00 A.M. | Months | Above
original application, Fending k. Itis pertinent to note that the remaining development is also on the Layout basis and attending leakages to WC and bath. 11.00 A.M. t01.00 PM to 1.00PM.
hearing and disposal of the other Buildings structures are constructed or be constructed or permissible to be g | SR to RC bldg Known as Gulistan in FS ward - | 9,99,208.00 | 9992.00 20000.00 590.00 03/10/2024 to 14/10/2024 to 15 7th &
gfopp“ecr(t]itelgn for attachment of | | constructed on basis of FSI/ TDR etc. for single plot of Layout. Repairs to external plaster and painting work. 11/10/2024 11. 00A.M. | 15/10/2024 11.00 A.M. | Months |  Above
X ’ I. It further appears from their Notice of 26th August 2024 that the purported claim of the to 1.00P.M. to 1.00P.M.
) you shal g;’;&;gp;ﬁg;?gxgg;,x said Association for the additional area is on the basis of alleged rights for conveyance of 10. | SR to RC bldg Known as Ramdoot No.l and 2 in | 7,65,628.00 | 7656.00 15000.00 590.00 03/10/2024 to 14/10/2024 to 15 7th &
in the ordinary course of his RG area or other common areas of the Layout on exclusive basis, which is patently illegal FS ward - Repairs to WC ceiling plaster, provid- 11/10/2024 15/10/2024 11.00A.M. | Months | ~ Above
business any of the assets over and beyond the entitlement of it's members in law. ing and fixing door to common WC 11.00 A.M. t0o1.00 PM to 1.00P.M.
whg? SECU”R’] interest IStCFeU'feg In view of the aforesaid facts and frivolous claims, the general public is cautioned that the 11. | SR to RC bldg Known as Anant Niwas in | 9,98,858.00 | 9989.00 20000.00 590.00 03/10/2024 to 14/10/2024 to 15 7th &
grr; ert?ers ‘;pec‘?{ieé‘ if%iﬁdgsr;d said 15 Societies or their Association - Yashodham Resident Welfare Association have no IFSkward 'fH:pi'r_sldt_o internal structure and bath 1/1/'1/'0/2024 P 15/10/2024 1FJ N?OA-M- Months | Above
under serial number 3A of the | |right,title orinterestnor anylawful claim over the area beyond the plot area conveyedto 15 > Se; tag;scob:de KUI ing P s T59557300 | 5986.00 2000000 59000 11'083/1'0/'22)21:10 : 123110.?2%2.4.t 5 o
original application without the | |Societies and/or beyond the FSI consumed in existing buildings of said 15 Societies and : 0 g Known as Laxmi Niwas in 1 I801S : : : 0 o
f\:;o;ouupgg‘;‘l’laégfltizglz ntbouggvlz;oun « | |thatthe conveyed areas are undivided and indivisible part of the Yashodham South Layout az:ﬁ - Repairs o external plaster and painting " 001;/,1/'0/ tz(ﬂzgo BM 15/ 10{(2)()12301FJ£0A'M‘ Months | Above
forI thefsale prc:jceeds treulisec:hby ?g&g;ﬁv;gggjz%é:ur client and the same is ongoing layout development under DCR 1. If the tenderer has quoted below the estimated rates, the Additional Security Deposit (performance security) shall be paid additionally by the Lowest bidder within 08 days after opening
sale of secured dssets or other ’ . . . of Tender i.e. Financial bid The extension of time will not be given for the submission of Additional Security Deposit in any case.
assets and properties in the | |Inlight of the aforesaid, the public is hereby cautioned that as per the law, no purported If the lowest bidder i.e. L-1, fails to submit Additional Security Deposit within stipulated time i.e. within 15 days from opening of financial bid then, if second lowest bidder i.e. L-2 agrees to
grdlncujy courrs]e of bumge_ss “ﬂd redevelopment of individual plots conveyed which is not in consonance with Layout execute the work on the rate less than that of rate quoted by L-1 then offer of second lowest bidder i.e. L-2 will be accepted. For more information please refer Detailed Tender notice.
asc%?lilttmsalijrstdir?erc?&ﬁﬁ thlgb:mﬁ proposal of our clients or otherwise can be undertaken much less without prior written 2. Blank tender form shall be issued only on production of original or photo sate copies (duly attested) of latest valid registration, PAN card, pervious experience of similar nature of work done.
or financial institutions holding approval and/or consent of our clients 3. The Contractors who are not registered in M.H.A.D.A. should produce certified copy affidavit duly notarized that they are not black listed in Government or Semi. Government organisation at
. ) . - . . . the time or submission of tender forms
: y . . . L ) 4. Copy of Affidavit regarding completeness, correctness and truthfulness of documents submitted on Rs. 100/- Stamp paper before Executive Magistrate/ Notary.
\S(ifjurc;tr); In;gsszl?r\éirt Z\:jct(\ :sﬁlztst.he écc;:rcy;gly %ubhg attla\;selfacnrf on bat5|s of tany rept:esentahotns or ass?ranc(;etsho{ tshald c f Aff f f /- S f /
watch statement with a copy on ashodham kesidents yWellare Assoclates or its members societies Is cautioned that they 5. Earnest money, deposit shall be paid in the form of short terms deposit receipt for the period of the one year issued by the nationalised/ schedule bank and endorsed in the name of Chief
’ : by would be committing an illegality and would do so at their own cost and risk despite Accounts Officer, M.B.R.& R. Board, Mumbai.
furnished to the applicant and to ’ J
appear before Registrar on | |knowledge of true facts as above and shall be liable to be deemed to be accomplice / 6. The Blank Tender will be issued by the Executive Engineer F/S Divn., M. B. R. & R. Board, B.M.C. "F South" Office Annexed Bldg., Ttiird Floor, Parel, Mumbai- 400 012.as per column No.7
06/11/2024at 10:30 AM.Failingwhich | |abettor in the criminal offences as well as for civil consequences and that our clients and All bids (Technical Envelop, & Financial Envelop) in One Sealed Envelop will be received in the same office within date & time prescribe in column No. 8. Sealed tender will be opened
th% gppgccéﬁon Shqlll) be heard reserve their rights to take appropriate actions against the concerned persons as may be . g%1?/10/20?!t4 if p(t)SSIb|e aftetr 3.00 ’zntll in the office of the Executive Engineer, F/S Div., M.B.R.& R. Board, Mumbai.
and decided in your absence. : . Bids from joint venture are not acceptable.
Given under my hand and the seal adwsed.l 8. ltis necessary that, a contractor shall have a Civil Engineer having minimum five years experience similar type work and other supervising officer.
of this Tribunal on this dated | |Datedthis2nd dayof October, 2024. 9. The experience of the sub contractor and tools and plants owned by him will not be considered.
30/08/2024. Sdr- 10. Right to reject any one or all tender are reserved by the competent Authority.
Signature of the Officer Mohammed Himayatullah 11. Tender Called is based on SSR rate year 2020-21 without GST. GST will be paid on accepted contract value.
Authorisged o issue SuMmmMmons M/s. Negandhi Shah & Himayatullah 12. Registration Certificate under GST in Compulsory. X
(SANJAI JAISWAL) Advocate & Solicitors Follow us: @mhadaofficial Sd/-
REGISTRAR DRT-IIl, MUMBAI 107-112, Kshmalaya, 1st Floor, 37, Vithaldas Thackersey Marg, MHADA - Leading Housing Authority in the Nation o @ @ @ o Executive Engineer/F-south Div.
New Marine Lines, Mumbai - 400 020. CPRO/A/832 M.B.R. & R. Board, Mumbai
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CAUTION NOTICE

NOTICE is hereby given that our clients Mr. Jighnesh
Sanghavi and Mr. Mitesh Shah are the members of
Destination India Industrial Premises Co-op. Society Ltd.
The Society is in possession of the land bearing Plot No.
10 and 10A, Node Turbhe, TTC MIDC, Thane Belapur
Road, Navi Mumbai and a building having ground + 3 upper
floors.

Take notice that as per our clients a fraudulent resolution
has been passed in the Society forging the signature of
our client Mr. Mithesh Shah, thereby appointing two other
committee members to sign and register Declaration of
Allocation of saleable area of 1,24,049 square feet saleable
along with development rights in the land bearing Plot No.
10 and 10A, Node Turbhe, TTC MIDC, Thane Belapur
Road, Navi Mumbai, which is allotted by MIDC and owned
by Destination India Industrial Premises Co-op. Society Ltd.
It has also come to the knowledge of our client that the
authorized persons through a resolution by forged signature
of our client, have registered a Declaration Cum Indemnity
Bond in the office of the Sub-Registrar at Thane allocating
1,23,648.6 square feet saleable area to RVS Family Trust
and 21.08 each square feet to 11 others members along
with all future floor space index and development rights
standing in the name of the Society and the same is illegal
and not binding on our client.

Take further notice that, it has also come to the knowledge
of our client that our clients signature is forged on various
occasions i.e. at the time of Election to the Managing
Committee, on the Balance Sheet, Profit and Loss Account,
Audit Report and Minutes of the aforementioned Society
and the same has come to knowledge of our client when
the documents received under the Right to Information Act,
2005.

Take further notice that our client has taken necessary
action and filed a police complaint in Turbhe Police Station
on 14/09/2024 to lodge a FIR under Section 173 of the
Bharatiya Nagarik Suraksha Sanhita 2023.

Our client has also filed a complaint with the Deputy
Registrar, Co-op. Societies, at Bhayandar, Thane District,
under whose jurisdiction the aforementioned Society is
registered and the Deputy Registrar, Co-op. Societies has
initiated the enquiry under section 77A of the Maharashtra
Co-op. Societies Act, 1960.

Our client has also filed an Application with the Divisional
Joint Registrar, Thane and Kokan Division, at CBD Belapur,
praying to take cognizance of the fraudulent and criminal
acts committed by Mr. Rajoo Shah and other members and
the Auditor of the Society Mr. Rakesh Lad, Certified Auditor
and the proceedings are pending before the said authority.
Our client has also brought it to the notice of Chief Executive
Officer of the MIDC, at Andheri East, Mumbai- 400 093.

Our clients have also received a common notice sent to 9
other members of the Society from one Mr. Haresh Rupani,
of M/s. Tirupati Enterprises claiming to have invested
above Rs. 18 crore and claiming 50% area share in
commercial and Information Technology building standing
and to be constructed a new building on the plot utilizing the
maximum Floor Space Index available on the plot. The said
Mr. Haresh Rupani has also initiated civil as well as criminal
complaint and the same is pending before the competent
Court.

Take Notice that our clients hereby CAUTIONS the public at
large not to deal with the aforementioned property with any
person or persons claiming to be the authorized person of
the Society. Any person or persons dealing with the person
claiming to be the authorized person of the Society will be
doing so at their own cost and consequences and any such
transaction made by any person with the authorized person
is not binding on our clients, which may please be noted.

Adv. Naresh Pai
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PUBLIC NOTICE

This is to give Notice to the Public at large
that my clients M/s. Shree Bhavani
Housing Development Pvt. Ltd. is
intending to purchase and acquire the
below mentioned from 1) Yvette Caitan
Miranda, 2) Adrain Caitan Miranda
(hereinafter for sake of brevity referred to
as “the Owner”).
And therefore any person having or
claiming to have any right, title, interest to
or in the under mentioned Property or in
any part thereof or any claim by way of or
under or in the nature of any agreement,
license, mortgage, sale, lien, gift, trust,
inheritance, charge, etc. should inform to
the undersigned within 14 days from the
date of publication of this notice with
necessary supporting evidence of his /
her / their claim. If objection is not
received within 14 days, then our clients
shall finalize the deal and claims or
objections received thereafter will not be
considered.

SCHEDULE OF PROPERTY
ALL THAT piece and parcel of land
bearing Survey Nos. 354/7 and 354/8
bearing C.T.S. No. 4104-1, 2 & 4105-
1,2,3 totally admeasuring 2931.7 square
meters of H/E Ward of Village
Kolekalyan, Taluka, Andheri, Mumbai.

$-3a: ip.ravisharma@gmail.com
T . +39 839939%00¢.
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